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(d) No, Sir. The accidents did not 
.oacur due to lack of Radio equipment 
on board the aircraft. Only 2 acci-
~nts could have perhaps been avoided 
had the radio equipment been on board 
the aircraft. 

(e) The accidents are mainly attri-
butable to pilot errors and loss of COn-
.tr~l. 

PI!NSIONARY BI!NI!FITS TO WAR 
WIDOWS 

1357. SHRI K. M. KOUSHIK : 
Will the Minister of DEFENCE be 
pleased to refer to the reply given to 
Unstarred Question No. 9249 on the 1st 
May. 1968 regarding pensionary bene-
fits to the war widows and state the 
further progress made in the matter? 

TIlE MINISTER OF DEFENCE 
(SHRI SWARAN SINGH) : The Qnn-
ptroller & Auditor Genera) of India is 
oiamining the matter with a view to 
adjudicating on the correctness or other-
wise of the action taken by the Cont-
roller of Defence Accounts (Pensions). 

N.C.C. CADI!TS 

1358. SHRI A. S. KASTURE: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) the terms and conditions govern-
ing the entry anp tenure of college 
students joining N.C.C.; 

(b) the responsilrility of Govern-
ment ensuring sa'fety of N.C.C. Cadets 
during their training; and 

(c) the compensation! monetary help 
being given to an N ,C.C. Cadet in case 
of any accident during training result-
ing in physical injury? 

nm DEPUTY MINISTER IN 1lIE 
MINISTRY OF DEFENCE (SHlu 
M. R. KRISHNA) : (a) These are laid 
down in ~ctions 6 and 8 of the Na-
tional Cadet Corps Act, 1948, as sup-
plemented l1y l»arts n, m and VII of 
the National· Cadet Corpl Rules, 1948, 
JUJd Parts n and VI of the National 

Cadet Corps (Girls Division) Rules, 
1949. These statutorY provWoDl are 
also supplemented, in detail, by various 
orders of the Central Government and 
in Ordinances issued by the Universi-
ti~. 

(b) Necessary precautions are taken 
during the various aspects of training 
for the safety of NCC Cadets. 

(c) There is no provision for the 
grant of compensation or monetary 
help to a N.C.C. Cadet in the case of 
an accident during training resulting in 
physical injury. Free medical facilities 
are provided. Ex-gratia awards are 
also made in deserving cases from 
N.C.C. private funds. 
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